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AUTHORITATIVE ENGLISH TEXT
H.P. Ordinance No. 2 of 2017
Himachal Pradesh Excise (Amendment) Ordinance, 2017

Promulgated by the Governor of Himachal Pradesh in the Sixty-eighth Y ear of the Republic
of India

AN
ORDINANCE
further to amend the Himachal Pradesh Excise Act, 2011 (Act No. 33 of 2012).

WHEREAS, the Legidative Assembly of Himacha Pradesh is not in session and the
Governor of Himachal Pradesh is satisfied that the circumstances exist which render it necessary
for him to take immediate action;

NOW THEREFORE, in exercise of the powers conferred by clause (1) of article 213
of the Constitution of India , the Governor of Himachal Pradesh is pleased to promulgate the
following ordinance—



1. Short title—This Ordinance may be caled the Himachal Pradesh Excise
(Amendment) Ordinance, 2017.

2. Amendment of section 2.—In section 2 of the Himachal Pradesh Excise Act, 2011
(hereinafter referred to asthe “principal Act”),—

(i) after clause (c), the following new clause shall be inserted, namely:—

“(ca) “club” means any person or body of persons providing services, facilities or
advantages, primarily to its members, for a subscription or any other amount;”;

(if) after clause (k), the following new clause shall be inserted, namely:—

“(ka) “hotel” includes a building or a part of a building where residentia
accommodation is, by way of busness, provided for a monetary
consideration;”;

(iii) after clause (n), the following new clause shall be inserted, namely:-

“(n@) “liquor vends’ means retail shops that are licensed to sell liquor and shall not
include any hotels, clubs, restaurants or notified place;”;

(iv) after clause (r), the following new clause shall be inserted, namely:—

“(ra) “notified place” means any building or part of a building and the premises
appurtenant thereto and any specifically demarcated land wherein the supply of
liquor in terms of a licence is permitted for consumption within such notified
place;”;

(v) after clause (v), the following new clause shall be inserted, namely:—

“(va) “restaurant” means a commercia establishment where meals are prepared and
served to customers for a monetary consideration;”; and

(vi) after clause (w), the following new clauses shall be inserted, namely:—

“(wa) “sale of liquor” means transfer of liquor for consideration by a liquor vend for
consumption by a purchaser at a place other than the premises of the liquor
vend;

(wb) “service and supply of liquor” means the provision of liquor for consideration
at clubs, restaurants, hotels and any others notified place on the basis of licence
that is issued on the condition that such liquor shall be consumed within the
premises of such hotel, club, restaurant or other notified place;”;.

3. Insertion of new section 23A.—After section 23 of the principa Act, the following
new section shall be inserted, namely:—

23A. Sale or Service and Supply of Liquor-(1) The sale of liquor shall be permitted only
through licensed liquor vends which shall not be located within motorable or walking
distance of 220 or 500 meters, as applicable, from the outer edge of the National or



State Highway or by a service lane along such highway and such liquor vends shall
neither be visible nor directly accessible from such National or State Highway.

(2) Notwithstanding anything contained in any judgment, decree or order of any court,
tribunal or authority, every hotel, club, restaurant or any notified place having a licence shall be
entitled to engage in the service and supply of liquor to members, guests or other persons for
consumption of such liquor within the premises of such club, hotel, restaurant or notified place,
irrespective of whether such club, hotel, restaurant or notified place, is located on or near any State
or National Highway:

Provided that if any persons obtains permit for serving of liquor at a private place, then such
place shall be considered as notified place for the purpose of this section.

(3) Notwithstanding anything contained in any judgment, decree or order of any court,
tribunal or other authority, any licence issued to any hotel, club, restaurant or other notified place
for the sale of liquor shall be deemed to have been and always be deemed to have been issued for
the service and supply of liquor and all relevant provisions of this Act and the rules made
thereunder shall continue to apply asthey did for sale of liquor.

Explanation.—For the removal of doubt, it is hereby clarified that al taxes, duties, cess or
other levies as applicable to sale of liquor shall apply to service and supply of liquor unless
otherwise specified in this or any other Act, rule or notification made thereunder.

(ACHARYA DEVVRAT),

Governor.

(Dr. BALDEV SINGH),
Pr. Secretary (Law).

SHIMLA:
Dated: , 2017



